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That is not involved in the motion
before me. So, why is he raising it
now? His name is also not there.
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But I can allow the calling-attention

motion, which I have already allow-
ed. I am very sorry that I cannot
give my consent to the adjournment

motion, This has been discussed a
number of times.
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SHRI SHYAMNANDAN MISHRA:
Human beings have to be reduced to

fossils and then it would be discussed
here !

SHRI ATAL BIHARI VAJPAYEE:
Under this benign Government.

MR. SPEAKER: Shri Raj Bahadur.
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13.11 hrs.
PAPERS LAID ON THE TABLE

REVIEw AND ANNUAL RrEFORT OF CEN-
TRAL INLAND WATER TrANSFORT CoORr-
PORATION LD, CALCUTTA

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): 1 beg to lay on the
Table a copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 819A
of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Cen-
tral Inland Water Transport
Corporation Limited, Calcutta,
for the year 1971-72.

(ii) Annual Report of the Central
Inland Water Transport Cor-
poration Limited, Calcutta,
for the year 1971-72 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-

4847/73].

NortrFicaTioNs UNDER Essentian Com-
MoDITIES AcT, 1955

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR ANNASAHEB P. SHINDE): 1
beg to lay on the Table a copy each
of the following Notifications under
sub-section (6) of sectian 3 .of the
Essential Commodities Act, 1955: —

(i) The Fertilizer (Control) First
Amendment  Order, 1973
(Hindi and English versions)
published in Notification No.
G.S.R. 176(E) in Gazette of
India dated the 24th March,
1973.

(ii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Order, 1873 (Hindl
and English versions) pub-
lished in Notification No.
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[Shri Annasaheb P. Shinde]
G.SR. 187(E) in Gazette of
India dated the 31st March,
1873.

{iii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Amendment Order,
1973, published in Notifica-
tion No. G.S.R. 193(E) in
Gazette of India dated the
2nd April, 1973.

[Placed in Library. See No. LT-

4848/73).

RE. GURU GOBIND SINGH MEDI-
CAL COLLEGE, FARIDABAD

SHRI PILOO MODY
informed you about the Faridabad
Medical College that the Minister
should be asked to make @ statement.

(Godhra): 1

SHRI VASANT SATHE (Akola):
We would also like to have a state-
ment. It has appeared in the press
that some agreement has been reach-
ed. What ig the agreement reached?
We are very eager to know,

1_\m. SPEAKER: In the midst of
another business, this cannot be raised.
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SHRI PILOO MODY: You were
good enough to call a méeting which
had to be postponed to a later date.
In that condection, I phoned up your
Secretary to ask that now that it seems
that the Chiet Minister of Punjab
and our great friend, Shri Satpal
Kapur and vifiers have eombined to
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pull this institution out of the rut,
it ig only fair that at the earliest
possible opportunity there should be
a statement by the Minister concerned
so that those boys can give up their
agitction and strike. 1 think we
owe it to them that we do this with
a certain degree of urgency and in
an cxpeditious manner. That was
why I got in touch with you on
Saturday. Unfortunately, vou your-
self were in Chandigarh and. there-
fore, I could not speak to vou.

I think wvou should call upon the

Minister today at the carliest possi-
ble opportunity to come and  make
a statement here,

MR. SPEAKER: The position is
that, as vou know. T keot rou in-

formed about it. I waz in tcuch with
the Minister.  Ultimately, when you
werc insistent. I met the leaders of
representative organisations. founda-
tions, SGPC, Singh Sabhas and Vice-
Chancellors; 1 also talked to both the
Chief Ministers. Then, as yvou know,
I had called a meeting to whirh you
were also invited, with Shri Sathe,
Shri Satpal Kapur and all others.
I had fixed the meeting on the 24th.

In the meanwhile, 1 had already
posted the letters. Shri Sathe rang
me up to say that there was a UNI
report that some understanding had
been reached. I was together, at
lunch the same day with the Punjab
Chief Minister, and Shri Satpal and
all others. I was not told anything
about it. 1 was only used for this
purpose all right throughout.

When 1 contacted Shri Khadilkar,
he confirmed that there has been
sofme understanding with the Punjab
Chief Minister. 1 think you met in
the afternoon,

Then Shri Khadilkar told me—I
got it confirmed from him personally
—that there is some understanding.



